
Vinit 

For the Applicant  : Mr. Abhishek Mehta, Adv.  

For the Respondent  : 

ORDER 

 

Learned Counsel Mr. Abhishek Mehta for the applicant states that parties have 

amicably settled the matter and further states that he has been instructed to pray for 

withdrawal of the application. On instructions, request is made to allow him to 

withdraw the application, request granted. 

Application is allowed to be withdrawn, thereby CP (IB) 50 (AHM) 2022 stand 

withdrawn and disposed of.    
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